CENTRAL ELECTRICITY REGULATORY COMMISSION
(Legal Division)

Weekly Hearing Schedule for the month of December, 2024 (30.12.2024 to 31.12.2024)

Link for the Hearing dated 30.12.2024:

https://teams.microsoft.com/l/meetup-

join/19%3ameeting MDhmMjdmZmQtZWIINCOON;MOLWIJiNmYtMWRMDgqyYWIwZWU1%40thread.v2/0?context=
%7b%22Tid%22%3a%2247858796-c561-4a60-bd5a-43d59720ach1%22%2c%220id%22%3a%2298267659-474d-
4fe7-a7fe-be3b88e76c6b%22%7d

Tap on the link or paste it in a browser to join.

Date, Day & Time S. Petition No. Petitioner Subject in Brief
No.
30.12.2024 1. 439/MP/2024 KCTL Petition under Section 17 (1) and 17(3) of Electricity Act,
Monday 2003 for Amalgamation/Merger of Powergrid Khavda II-B
At 10.30 A.M. Transmission Limited, Powergrid Khavda RE
Miscellaneous Transmission  System Limited, Powergrid Kps2
Petitions Transmission  System  Limited, Powergrid Kps3

Transmission Limited, Powergrid ERWR Power
Transmission Limited, Powergrid Raipur Pool Dhamtari
Through online Transmission  Limited, Powergrid Dharamjaigarh
Video Conferencing Transmission Limited, Powergrid Bhadla Sikar
Transmission Limited, Powergrid Ananthpuram Kurnool
Transmission Limited, Powergrid Neemrana Bareilly
Transmission Limited, Powergrid Koppal Gadag
Transmission Limited, Powergrid Bidar Transmission
Limited and Powergrid Khavda I1I-C Transmission
Limited and Assignment/ Transfer of Transmission
Licences Pursuant to Amalgamation/Merger.

2. 500/MP/2024 SKTL Petition under Section 17(1) and 17(3) of the Electricity
Act, 2003 (“Electricity Act”) and other applicable laws
seeking appropriate directions with respect to
amalgamation/ merger of the below mentioned
companies and their respective shareholders and
creditors pursuant to a Scheme of Arrangement under
Section 230 - 232 of the Companies Act, 2013 read with
the rules and regulations made thereunder (“Scheme”)
and assignment/ transfer of transmission licences
pursuant to Amalgamation/Merger.

3. 343/TL/2024 B-11I B-IIITL Application under Sections 14 & 15 of the Electricity Act,
2003 read with the Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for
Grant of Transmission License and other related
matters) Regulations, 2024 with respect to transmission
Licence to Bhadla-lll & Bikaner-Ill Transmission Limited.
4. 342/AT/2024 B-IB-IIITL Application under Section 63 of the Electricity Act, 2003
for Adoption of Transmission Charges with respect to
the Transmission System being established by the
Bhadla-lll & Bikaner-lll Transmission Limited (a 100%
wholly owned subsidiary of Power Grid Corporation of
India Limited).

5. 313/TL/2024 R-4EPTL Application under Sections 14 & 15 of the Electricity Act,
2003 read with the Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for
Grant of Transmission Licence and other related
matters) Regulations, 2024 with respect to grant of a
transmission licence to Rajasthan IV E Power
Transmission Limited.

6. 316/TL/2024 Rajasthan Application under Section 14, 15 and 79(1)(e) of the
IVA Electricity Act, 2003 read with the Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for grant of Transmission Licence and other
related matters) Regulations, 2024 with respect to Grant
of Transmission License to Rajasthan IV A Power
Transmission Limited
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317/TL/2024

Rajasthan
IvC

Application under Section 14 & 15 of the Electricity Act,
2003 read with Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for
Grant of Transmission Licence and other related
matters) Regulations, 2024 with respect to grant of
Transmission Licence to Rajasthan IV C Power
Transmission Limited.

319/AT/2024

NERGSPTL

Petition under Section 63 of the Electricity Act, 2003
seeking adoption of Transmission Tariff discovered
pursuant to tariff based competitive bidding with respect
to development and operation of “North-Eastern Region
Generation Scheme-I(NERGS-I)”.

322/TL/2024

NERGSPTL

Application under Sections 14, 15 and 79(1)(e) of the
Electricity Act, 2003 read with Central Electricity
Regulatory Commission(Procedure, Terms and
Conditions for Grant of Transmission License and other
related matters) Regulations, 2024 seeking grant of
Transmission License to NERGS-I Power Transmission
Limited.

10.

324/TL/2024

BMTL

Application under Sections 14 & 15 of the Electricity Act,
2003 read with the Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for
Grant of Transmission Licence and other related
matters) Regulations, 2024 with respect to grant of the
transmission licence to Beawar-Mandsaur Transmission
Limited.

11.

347/TL/I2024

T-IREZPTL

Application under Section 14, 15, 79(1)(e) of the
Electricity Act, 2003 read with Central Electricity
Regulatory Commission (Procedure, Terms and
Conditions for Grant of Transmission License and other
related matters) Regulations, 2024 seeking Transmission
License for Tumkur-ll REZ Power Transmission Limited.

12.

216/TT/2020

ATIL

Petition for truing-up of transmission tariff for the period
from 01-April-2014 to 31-March-2019 & Determination of
tariff for the period from 01-April-2019 to 31-March-2024
for Transmission system constructed, maintained and
operated by Adani Transmission (India) Limited vide
Licence No. 20/Transmission/2013/CERC
(Received by Remand).

13.

215/MP/2021

SPL

Petition under Section 79 of the Electricity Act, 2003 read
with statutory framework governing procurement of
power through competitive bidding and Article 13.2(b) of
the Power Purchase Agreement dated 7.8.2007 executed
between Sasan Power Limited and the Procurers for
compensation due to Change in Law impacting revenues
and costs during the Operating Period.

14.

306/MP/2023

Green Koap

Petition under Section 79 of the Electricity Act, 2003
seeking for in-principle approval qua occurrence of
Change in Law events in terms of Article 12 of the Power
Purchase Agreements executed by the Petitioner with
Solar Energy Corporation of India Limited (SECI),
amongst other reliefs

15.

125/MP/2024

NDMC

Petition under Sections 79(1)(f) of the Electricity Act,
2003 read with Regulation 17 of CERC (Terms and
Conditions of Tariff), Regulations, 2019 (Interlocutory
Application seeking interim order staying the demand
raised by the Respondent NTPC vide invoice dated
22.12.2023 and restrain the Respondent from raising
invoices on the Petitioner/ Applicant in rests of Dadri-I
Plant for the period from 1.12.2020 onwards) (Received
by remand).

16.

246/MP/2024

RIL

Petition under Section 79 of the Electricity Act, 2003,
read with Section 38 and Regulations 4.1, 5.6 and 17.1(iii)
of the General Network Access Regulations, 2022,
thereby imploring this Commission to exercise its
regulatory powers, for the purpose of facilitating the
Petitioner to obtain General Network Access for the
Petitioner’s Petrochemical Plant located at Dahej,
Gujarat at the DGEN Switchyard and DGEN dedicated
Transmission Line of Torrent Power Limited.




17.

174/MP/2024

BYPL

Petition under Section 79 (l) (f) of the Electricity Act,
20083.

18.

325/MP/2024
alongwith
I.A.N0.78
&105/2024

KRTL

Petition under Section 79(1)(f) read with Section 79(1)(k)
of the Electricity Act, 2003 along with Regulation 111 of
Central Electricity Regulatory Commission (Conduct of
Business) Regulation 1999 seeking appropriate reliefs
with regard to extension of scheduled commissioning
date and stay off any coercive measures (Interlocutory
application for interim reliefs & Directions to the
Respondents).

19.

190/MP/2024

RKMPPL

Petition under Section 79, including Sections 79 (1)(b),
79 (1)(f) and 79 (1)(k) of the Electricity Act, 2003, read
with Article 10 of the PPA dated 15.02.2016 executed
between RKM Powergen Private Limited and the Uttar
Pradesh Power  Corporation Limited, seeking
compensation on account of the occurrence of change
in law events as enumerated under Article 10 of the
above PPA.

20.

191/MP/2024

RKMPPL

Petition under Section 79, including Sections 79 (1)(b),
79 (1)(f) and 79 (1)(k) of the Electricity Act, 2003, read
with Article 10 of the PPA dated 15.2.2016 executed
between RKM Powergen Private limited and the Uttar
Pradesh Power Corporation Limited, seeking in-principle
approval for the estimated cost to be incurred
installation of FGD system and hold an declare the
occurrence which is due to Ministry of Power
Notification dated 7.12.2016 as a change in law event
within the meaning of Article 10 of the above PPA.

21.

328/MP/2024

JPL

Petition under Section 79(1)(b) & (f) of the Electricity Act,
2003 read with Rule 3 of the Electricity (Timely Recovery
of Costs due to Change in Law) Rules, 2021 and Article
13 of the Power Purchase Agreement dated 07.08.2008
(as subsequently amended from time to time) with
Haryana Discoms and Power Purchase Agreement dated
20.01.2009 (as subsequently amended from time to time)
with Tata Power Trading Company Limited seeking
declaration of certain change in law events which
mandate co-firing of biomass pellets and in-principle
approval for grant of consequent relief for Jhajjar Power
Limited 1,320 MW Power Project located in Haryana.

22.

469/MP/2024

GUVNL

Petition under Sections 79(1)(f) of the Electricity Act,
2003 for adjudication of disputes in relation to the claims
of Adani Power Limited for Part Load Compensation
purportedly under the IEGC for FY 2021-22, 2022-23,
2023-24 & 2024-25 and other reliefs.

23.

252/MP/2024

APL

Petition for seeking, inter-alia, implementation of the
said Regulation 6.3B and Order dated 05.05.2017 and
directions to the Respondent No. 1 for making payment
for Degradation of Heat Rate, Auxiliary Power
Consumption compensation and Secondary Fuel Oil
consumption on account of Part Load Operation and
Multiple Start/Stop of Unit nos. 1 to 4 (330x4 MW) & Unit
nos. 5 to 6 (660x2 MW) of Adani Power Limited out of
total capacity of its Mundra Power Plant 4620 MW (i.e.,
Unit nos. 1 to 4 (330x4 MW) & Unit nos. 5 to 9 (660x5
MW)), located in Mundra, Kutch, Gujarat.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Legal)
27.12.2024




